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For the Respondents. ees ohri P.P. Khurana,
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JUDGEMENT (ORAL)

(By Hon'ble Mr, Justice V.5. Malimath,
Chairman)

The petitioner has been continuously working and,

therefore, he has become eligible for regularisation. This
stating

has been :@ccepted in the reply of the respondents /that’
the name of the petitionsr stands at Serial No. 43% in the
select list, It is, therefore, obvious that his case for
regularisation has to be considered in accordance with the
seniority and ranking,as stated above. It is, therefors,

: noting
enough to dispose of this O.f./that the petitioner has to

be regularised in accordance with Fis seniority and the

ranking noted above. uWe order.accordingly. No costs,
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